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 12.02  bra.
 PAPERS  LAID  ON  THE  TABLE

 Norrrtcation  ounpen  ‘Kemara  Moros
 Weercies  (Taxatiom  or  Passxn-

 cms  anp  Goons)  Act,  Erc.
 The  Minister  ef  Tramport  (Shri

 Raj  Bahadur):  Sir, I  lay  on  the
 Teble—

 (1)  a  copy  of  Notification  S.R.O.
 No,  296/65  published  in  Kerala
 Gazette  dated  the  27th  July,
 1965,  making  certain  amend-
 ment  to  the  Kerala  Motor
 Vehicles  (Taxation  of  Passen-
 gers  and  Goods)  Rules,
 1963,  under  sub-section  (4)
 of  section  20  of  the  Kerala
 Motor  Vehicles  (Taxation
 of  Passengers  and  Goods)
 Act,  1963,  read  with  clause
 te)  (iv)  of  the  Proclamation
 dated  the  24th  March,  1965,
 issued  by  the  Vice-President
 discharging  the  functions  of
 the  President,  in  relation  to
 the  State  of  Kerala.
 {Placed  in  Library.  See  No.

 LT-5307/65.]
 (2)  a  copy  each  of  the  follow-

 ing  Notifications  under  sub-
 section  (3)  of  section  133  of
 the  Motor  Vehicles  Act,
 1939  read  with  clause  (c)  (iv)
 of  the  Proclamation  dated
 the  24th  March,  1965,  issued
 by  the  Vice-President,  dis-
 charging  the  functions  pf  the
 President,  in  relation  to  the
 State  of  Kerala,  making  cer-
 tain  amendments  10  the
 Kerala  Motor  Vehicles  Rules,
 1961:—

 (i)  G,  O.  (MS)  No,  246/PW  pub-
 lished  in  Kerala  Gazette
 dated  the  the  215  September
 1985.

 s.  #  0.  No.  375/65  pub-
 lished  in  Kerala  Gazette

 ए

 dated  the  12th  October
 1965.
 {Plored  in  Library.  See
 No,  LT-5308/65.]

 (3)  a  copy  of  Annual  Report  of
 the  Shipping  Corporation
 af  India  Limited,  Bombay,

 AGRAHAYANA  16,  1887  (SAKA)  Papers  Laid

 for  the  1964-65,  along
 with  the  Audited  Accounts
 and  the  comments  of  the  Com-
 ptroller  and  Auditor  General
 thereon,  under  sub-section
 (1)  of  section  619A  of  the
 Companies  Act,  1956.  (Placed

 in  «Library.  See  No.  LT-
 5309/65.)

 NovrricaTiom  unpen  Fomata
 Pancnarats  Act

 The  Deputy  Minister  in  the  Minis-
 try  ef  Cemmanity  Development  and
 Cooperation  (Shri  ह.  5  Murthy):  I
 beg  to  lay  on  the  Table  a  copy  of
 Notification  30  No.  352/65  publi-

 shed  in  Kerala  Gazette  dated  the
 14th  September,  1065,  under  sub-
 section  (3)  of  section  130  of  the
 Kerala  Panchayats  Act,  1960,  read
 with  clause  (c)  (iv)  of  the  Procla-
 mation  dated  the  Mth  March,
 1965,  issued  by  the  Vice-President,
 discharging  the  functions  of  the  Pre-
 aident,  in  relation  to  the  State  af
 Kerala.  [Placed  in  Library.  Jee
 No,  LT-5310/65.]
 Rutes  unper  Foon  Corposation  Act

 Ere.
 The  Deputy  Minister  in  the  Minis-

 try  of  Food  and  Agriculture  (Shri
 D  R.  Chavan): I  beg  to  lay  on  the
 Table—

 (1)  ह  copy  each  of  the  following
 Ruleg  under  sub-section  (3)
 of  section  44  of  the  Food
 Corporations  Act,  1964:—

 (i)  The  Food
 (Second

 Corporations
 Amendment)

 Rules,  1965,  published  in
 Notification  No  GSR.
 1439,  in  Garette  of  India

 dated  the  2nd  October,  1963.
 The  Food  Corporations

 (Third  Amendment)
 Rules,  1965,  published  io
 Notification  No.  G.S.R.  1828
 in  Gazette  of  India  dated
 the  16th  October,  1985.
 [Placed  in  Library.  See  No.
 LT-5311/65.]

 @  a  copy  of  Annual Report  af
 the  Central  Warehousing  Cor-

 (i)



 6055  Bill:  introduced

 [Shri  D.  R.  Chavan.]
 Poraton  for  the  year  1964-
 65,  along  with  the  Annual
 Accounts  and  the  Audit  Re-
 port  thereon  under  sub-section
 (11)  of  section  31  of  the
 Warehousing  Corporation
 Act,  ‘1962.  (Placed  in  Library.
 See  No,  LT-5312/65).

 िइसाए-डापात  Rerort  or  THE  Law
 ComMMISSION

 The  Minister  of  Law  and  Sooclal
 Security  (Shri  A.  ह.  Sen):  Sir,  on
 behalf  of  Shri  Jaganatha  Rao,  I  beg
 to  lay  on  the  Table  a  copy  of  Twenty-
 eighth  Report  of  the  Law  Commission
 om  the  Indian  Oaths  Act,  1873.  [Placed
 in  Library.  See  No,  LT-5313/66).

 12.03  bra.
 ESTIMATES  COMMITTEE

 EIGHTY-SEVENTH  REPort
 Shri  A.  C.  Guha  (Barasat):Sir,  I

 beg  to  present  the  LEighty-seventh
 Report  of  the  Estimates  Committee  on
 action  taken  by  Government  on  the
 recommendations  contained  in  the
 Forty-third  Report  of  the  Estimates
 Committee  on  the  Ministry  of  Rail-
 ways—North  East  Frontier  Railway.

 13.34  hrs.

 PUNJAB  CO-OPERATIVE  (EXTEN-
 SION  TO  DELHI)*  BILL

 The  Deputy  Minister  in  the  Ministry
 of  ९  ity  Develop  tang  Co
 operation  (Shri  B.  5  Murthy):  On
 fehalf  of  Shri  3.  K.  Dey,  I  beg  to
 move  for  leave  to  introdurr  a  Bill  to
 provide  for  the  extension  of  the  Pun-
 jab  Co-operative  Societies  Act,  1961,
 to  the  Union  territory  of  Delhi  and
 for  matters  connected  therewith.

 DECEMBER  7,  1965  Food  situation  and  6056
 drought  conditions  (Ms.)

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  provide  for  the
 extension  of  the  Punjab  Co-opera-
 tive  Societies  Act,  1961,  to  the
 Union  territory  of  Delhi  and  far
 matters  connected  therewith.”

 The  motion  was  adopted.
 Shri  छ.  5.  Murthy:  I  introducet  the

 Bill.

 12.04  brs,
 MOTIONS  RE:  (i)  FOOD  SITUATION

 AND  (ii)  SITUATION  ARISING
 OUT  OF  DROUGHT  CONDITIONS
 —Contd,
 Mr.  Speaker:  Shri  Kishen  Pattnayak

 to  reply  to  the  debate  on  drought.
 Shri  ए.  ह.  Deo  (Kalahandi):  At

 what  time  is  the  Minister  going  to
 reply?

 Mr,  Speaker:
 him.

 Immediately  after

 आओ  किशन  पटनायक  (सम्बलपुर):
 26  करोड़  एकड  ज़मीन  को  पानी और  साढे

 तीन  करोड़  किसान  परिवारों  कै  लिए  पूजीकरण
 की  सुविधायें जब  तक  इन  दोनों  चीज़ों के  अति
 कृषि  मंत्रालय  का  और  सरकार  का  ध्यान  नहीं
 जाएगा  हिन्दुस्तान में  कृषि  की  पैदावार बढ़
 नहीं  सकती  है  t  यह  मच्छी  बात  है  कि  कृषि
 मंत्री  दावा  करते  हैं  कि  चौथी  योजना  कै  अन्त
 तक  हिन्दुस्तान  अनाज  के  मामले  में  आत्मनिर्भर
 हो  जाएगा,  जितना  खाद्यान्न  हिन्दुस्तान  को
 चाहिये  उतना  खाघान्न  वह  पैदा  करने  लग
 जाएगा |  आजादी  कै  24  या  25  साल  के  बाद
 अगर  हमें  अपनी  जरूरत  का  खाद्यान्न  मिन
 जाए  तो  देर  होने  पर  भी  यह  अच्छी  बात  है।

 *Published  in  the  Gazette  of  India,
 dated  7-12-65.

 Extraordinary,  Part  q,  Section  2,

 +Introduced  with  the  recammenda tion  of  the  President.


